
         BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL                               

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 203/ 2023 

 

IN THE MATTER OF: 

TUSHAR GOSWAMI        

...APPLICANT 

Versus 

UNION OF INDIA & ORS.       

…RESPONDENT 
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S. NO. PARTICULARS PAGE NO. 

1.  STATUS REPORT ON BEHALF OF SECRETARY, 

ENVIRONMENT, FOREST & CLIMATE CHANGE, 

STATE OF UTTAR PRADESH IN COMPLIANCE 

OF THE ORDER DATED 20.02.2025 

 

2.  TRUE COPY OF LETTER DATED 23.11.2023 IS 

ANNEXED HEREIN AS ANNEXURE 1 

 

3.  TRUE COPY OF LETTER DATED 15.01.2024 AND 

22.05.2024 ARE ANNEXED HEREIN AS 

ANNEXURE 2 

 

4.  TRUE COPY OF LETTER DATED 10.06.2024 IS 

ANNEXED HEREIN AS ANNEXURE 3 

 

5.  TRUE COPY OF THE LETTER DATED 26.07.2024 

IS ANNEXED HEREIN AS ANNEXURE 4 

 

6.  TRUE COPY OF LETTER DATED 01.08.2024 IS 

ANNEXED HEREIN AS ANNEXURE 5 

 

7.  TRUE COPY OF LETTER DATED 13.08.2024 IS 

ANNEXED HEREIN AS ANNEXURE 6 

 

8.  TRUE COPY OF REPORT DATED 29.01.2024 IS  
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ANNEXED HEREIN AS ANNEXURE 7 

9.  A COPY OF LETTER DATED 22.05.2025 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE 8 

 

10.  A COPY OF GO DATED 29.01.2025 AND ORDER 

DATED 23.04.2025 IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE 9 

 

 

THROUGH COUNSEL 

 

 

BHANWAR PAL SINGH JADON  

STANDING COUNSEL FOR THE STATE OF U.P. 

bhanwar09jadon@gmail.com | 6375115224 

 

DATE:  

PLACE: 

24.05.2025
NOIDA
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F No L-25012( I1)/i 1/2023-LME NMC' CJ-

National Mission for Clean Ganga
Department of WR, RD&GR

Ministry of Jai Shakti

Major Dhyanchalld National Stadium
Near India Gate, New Delhi

Date: 29.01.2024

SuHect: - Report ng©ding the proposal of the Tent City Project at Varanas{ in the
matter of OA 203/2023- Tug:har Goswami Vs Union of India & Ors- before the
Hon’t)le N(JT(PB)

Sir,

This is witt:1 reference to the above inalter before the Hon’ble NOT. The report
regarding the status of the plnposal of the Tent City Project at Varanasi is attached
}!erewit}I . The same nray kirK}iy be placed befor8 the Hon'ble NGT for
consideration.

2. This issues with the approval of the competent authority.

our
End: As above n„ n

Anu£> Kumar Srivastav8

Executive Director (Tech)

To

The Registrar,

Hon’t>Ie National Green Tribunal(PB), Copernicus Marg+ New Delhi

Copy for information to:

(1)PPS to the Secretary, DoWR, RD&GR, Ministry of Ja} Shakti9 SIn'am Shakti
Bhawan, New Delhi.

(2) PS to the DG, NM(=G

ANNEXURE-7
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L-25012(li)/11/2023-1,&IE NMC(,

NATiONAL MISSION FOR CLEAN GANGA

iFEb: :i F::$=o:A: ::::: 8 : 30 1 TuesR : : iat: ET e : :: i: je:fn I Pdl : g&ab:: ESi ; =
++

I I T e:? 1 1B :: ep :::RCT : /1rl7/bl I I: i : iI n/: IEE?b :: :7 :1 i;£ra<=d::: ae ; }a\?! ?aEi=: : t of the

2. The matter was further considered by the Hon’bie NGT on 15.12.2023
and inter-alia report was sought from the MoEF&C(/ regarding–-turtl£
??n:tuerY PPd the response from M/s Praveg Communications (India)
Limited and M/ s Niraan the Tent city the Respondent Nos. 11 and 12'££;L;
earlier establishrnent of the TCP without permission of the NMC(, in term£
ef tRe River Ganga <Rejuvenation, Protection and Management) Authorities
Order, 2016. - ’

3. As regards NMCG, the proposal for the TCP was further considered in a
nteeting held on 02.01.2024 in the NMCG, in a hybrid rnode. The vt)A has
decided not to raise the tent city for the perIod 202-3_2024 in a post monsoir\
season- A coPY of the letter with the observations of the NMC(, on the Tcp
conveyed to the Chairman VDA is enclosed. A in./

"
AntIP Kufnar $rivastava

Executive Director(Tech)
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©QWefn8bea€ ©f gF}dia
y

?giiBis€rbf ©f J££ Shakti

Dei$ar talent df WtfBeef iResD tjrees, River Dev€£©prnen{ & Garig8 R4uv©n8€i© gi

Bia egogtag it#gs sgen f©r C#gan Gariga

New 8e£g3g

25,g3:,2©24

eubj©;at: Obsefvat jons reg&rding Varz'i8- si Tent City Project as proposed by Vmanasi
Development Aut},bri£y

i. Vhereas NM.CG r&ceiired ar, or,Hnc re(]u_est _ horn VDA (applicauol! No

NMC(;20234?718929>. dated 02/04/2023 to- provide NOC on pr6posai for
“(ieveloprnent df Tent city at' Vwanasi.”

2. Whereas VDA proposed to develop 30 Hectwe$ cf arga opposite Gmlga ghat>

Varanasi' it iS proposed tO raise 600 tents, purely temporary in nature tO
accon3:modate 11200 occupants.

3. Whereas, the matter colne-s under the purview of PajFa 6 (3) of the RIver Ganga
(Rejuvedatior!, Protection and }daq_ageIrierrt) Authorities Orderp 2016p mId in
colnpkance of that District Ganga Conunit£ee (OGC) in its rneet:irlg dated
Q8/ 1 1/2923 and State Ganga Committee {SGC) in its mQe'bag dated 04/ 32/2023
considered the proposal and recomn2ended it for consideration by NMC(, as a
prerequisite to this Para.

4. Whereas the matter was di$cus££d -in ale first meeting of the Cell (constituted
\7ide letter no Rd/1/2023'- SMD iT I\iCh dated 07.12.2023) held on 02.oi.2024 at
NMC:G, :New t::e!!!i in hybrid i?lode. Cell noted that the structures to be created

are tenlp(no:rY a3 nature, however, VBA has decided not to raise the tent city for
the period 2023-2<>24 in post rr£o£!soon season.

5- Whereas Para 6 (3) of the- Rjver Ganga (Rejuvenation, Protection . and
Management} Authorities -Order, 2016. allows NMCG to grant prior p€r£zlis sion in
eligible cases only.

6. In view of para 5 above, no case 'of prior permission arises, Nevertheless, Cell
ha-~’ing heard the VDA nia cie cert:do observations reg&raillg this project.
AccordIngly, following points are conveyed for compliance, in case, VBA decides
to raise such ’celnporary st£uct:ure in future. These ob$en/ations are:

a)

b)

Grant of prior permission by hTMCG is case to case basis, rernairis valid for a
specific period. Therefore, projeCt proponent is advised to subrnit proposd for
seeking pfior pennission weII before the start of actual raising of the structure.
As per IVGT Order , dU there is no FPZ Noti£cat ion by the concerned State

Govt, any construction work within IOGIn zone from the edge of the river is
not peralit*ccd. To rneasure IOOm fr-om riVer edge, it %'as decided by the cell

that in absence of any available definition, the edge of the river, froin the

if Page
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:H===1= := ==F;; } =: :re: 0: :=S T:: b!!L= d: ={:Of b e t IIIFIiiIye en Have HILbert oM•• ay

e ==]iL :u£L :== do i : :n=s=1!= i == o n s t o b e a c c o AA][IIrAn nodded should not be more

tEl:: i= e T:=: T t O O n 1y S P j r i t IiLI 18d!I / r e I i gi O us events SJ1hdIll be carried out

g) 'tII can:Tucdon matedd should be conlpletely reIna\,ed from the bank by ist
JUne of the yew. – ––– –----'-' '-’

1) rE)A should corn Fly with conditions cited by sc,c and DC,C while b..)rwarding
for recornmendations to the NMCG. - -' ' ~" -'*“”“'8

I

'kE
€© A$©i€ Kumar)

Direct:ar G©r$erai

Nat;©nai F@;$5i©n f©r Cgean Ganga

To,

I' The Chairman/ Varanasi Dev&loprnent Authority, Raja Udai Pratap MaU/ Panna Lal Park
Varanasi, Uttar Pradesh

C:aBV to:

I'' Additional Project Director, SMCG-UP/ PIOt No. 181 Sector 07/ Gomti Nagar Extension
Lucknow, Uttar Pradesh

2' District Magistrate/Chairperson, District G8ngd Committee/ Varanasi ut tLr Pradesh

Cc$py f©g gaf©g'm2a{ gag$' to:

i. PPS to Hon'ble Minister, Ministry of JaI Shakti/ Govt of India

2' PPS to Secreta% DoWR/ RD & CR, Ministry of JaI Shakti
3. PPS to Chairman, CP(-B

21 Page
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अनुस ् मारक-1
मह
वपूण�/मा० एन०जी०ट�० �करण

सं�या-एन.जी.ट�.-374 /81-7-2025-1707594
�ेषक,

      अिनल कुमार ,

      �मुख सिचव,

      उ०�० शासन।
सेवा म1,
      �मुख सिचव ,

      वन एवं पया�वरण 2वभाग,

      गुजरात सरकार।
पया�वरण, वन एवं जलवायु प6रवत�न अनुभाग-7  लखनऊ: 9दनांक: 22-05-2025
2वषय-मा० रा;ीय ह6रत अिधकरण, नई 9द>ली म1 2वचाराधीन ओ०ए० सं�या-203/2023
तुषार गोAवामी बनाम यूिनयन ऑफ इFGडया व अIय म1 पा6रत आदेश 9दनांक
29.05.2024 के अनुपालन के संबंध म1।
महोदय,

      उपयु�K 2वषयक पया�वरण , वन एवं जलवायु प6रवत�न अनभुाग-7, उ०�० शासन के
पL सं�या-एन.जी.ट�.-445/81-7-2024, 9दनांक 13.08.2024 ( छाया�ित संलOन ) का
कृपया संदभ� Rहण करने का कS कर1, Fजसके Tारा मा० रा;ीय ह6रत अिधकरण, नई 9द>ली
म1 2वचाराधीन ओ०ए० सं�या-203/2023 तुषार गोAवामी बनाम यूिनयन ऑफ इFGडया व
अIय म1 पा6रत आदेश 9दनांक 30.10.2023 के अनुपालन म1 उ०�० �दषूण िनयंLण बोड�,
लखनऊ Tारा संदिभ�त ओ०ए० म1 आUछा9दत �Vगत दोनW टेIट िसट� मेसस� ल>लू जी एGड
सIस िनरान द टेIट िसट�, पैच नं०-3, अदर साईट ऑफ 6रवर गंगा, कटेसर रामनगर,

वाराणसी एवं मेसस� �वेग कYयूिनकेशन इFGडया िल०, टेIट िसट�, वाराणसी, पैच-1 एवं पैच-
2, अदर साईड ऑफ 6रवर गंगा, कटेसर, रामनगर, वाराणसी के 2वZ[ Z० 17,12,500/- माL
�ित टेIट िसट� क] पया�वरणीय ^ितपूित� क] धनरािश उ०�० �दषूण िनयंLण बोड� के
यूिनयन ब_क ऑफ इFGडया, 2वभूित खGड, गोमती नगर, लखनऊ FAथित ब_क खाता सं�या
701502010002104 IFSC कोड UBIN0570150 म1 जमा कराने हेतु जनपद-अहमदाबाद के
Fजलािधकार� को िनदaिशत करने का अनुरोध 9कया गया है। उK के bम म1 वांिछत सूचना

81-7005(099)/27/2023-07-पयाᒦवरण, वन एवं जलवायु पिरवतᒦन I/969785/2025

ANNEXURE-8
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अभी तक अ�ाc है।

2-    इस संबंध म1 मुझे पुनः यह कहने का िनदेश हुआ है 9क कृपया उ०�० शासन के
उK संदिभ�त पL 9दनांक 13.08.2024 Tारा वांिछत सूचना पया�वरण, वन एवं जलवायु
प6रवत�न अनुभाग-7, उ०�० शासन (Email-envsection7@gmail.com) तथा उ०�० �दषूण
िनयंLण बोड�, लखनऊ (Email-ms@uppcb.in) को ततक्ाल उपलfध कराने का कS कर1।
�शन्गत �करण म1 अगली सुनवाई ितिथ 26.05.2025 िनयत है। अतः आपका वय्2Kगत
धय्ान एवं समयब[ता अपेF^त है।
संलOनक-यथोK।

भवद�य,
 
 
 

( अिनल कुमार  )
�मुख सिचव।

सं�या एवं 9दनांक तदैव
            �ितिल2प-सदAय सिचव, उ०�० �दषूण िनयंLण बोड�, लखनऊ को इस िनदaश के
साथ �े2षत 9क �करण म1 अपने सत्र से भी �मुख सिचव, वन एवं पया�वरण 2वभाग,

गुजरात सरकार से समनव्य करते हुए आवशय्क काय�वाह� सुिनFhत करते हुए कृत
काय�वाह� से शासन को त
काल अवगत कराने का कS कर1।  

आiा से,
 

( शैलेIj कुमार  )
उप सिचव।

81-7005(099)/27/2023-07-पयाᒦवरण, वन एवं जलवायु पिरवतᒦन I/969785/2025
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Item Nos. 10 to 22         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

   

Original Application No. 515/2023 
 (IA No 557/2024, IA No 556/2024,  
 IA No 458/2024, IA No 372/2024) 

 
Ganga Pollution         Applicant 

 

Versus 
 

State of UP & Ors.            Respondent(s) 
WITH 

 

Original Application No. 516/2023 
 

 M/s Sundrop Colonizers Pvt. Ltd.      Applicant 
 

Versus 

 
 State of U.P. & Ors.          Respondent(s) 

WITH 

 
Original Application No. 517 /2023 

 
 Gokul Chandra Sharma &Ors.      Applicant(s) 
 

Versus 
 

 State of U.P. & Ors.            Respondent(s) 
 

WITH 

 
Original Application No. 518 /2023 

(I.A. No. 06/2024) 

 
Sri Math (Jagatguru Ramanand 

Acharya Peeth) & Anr.         Applicant(s) 
 

Versus 

 
 State of UP & Anr.              Respondent(s) 

WITH 

 
Original Application No. 519 /2023 

 
 Smt. Meena Mishra           Applicant 
 

Versus 
 

 State of U.P.          Respondent 
WITH 

 

Original Application No. 520 /2023 
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 Smt. Vimla Devi             Applicant 
 

Versus 
 

 State of U.P.         Respondent 
WITH 

 

Original Application No. 521 /2023 
 

 Sarvamangla Adhyatma Yog Vidya Peeth        Applicant 
 

Versus 

 
 Union of India & Ors.              Respondent(s) 

WITH 

 
Original Application No. 522 /2023 

 
 Shri Shri Guruji Tapasthali        Applicant 
 

Versus 
 

 State of U.P. & Ors.            Respondent(s) 
WITH 

 

Original Application No. 523 /2023 
 
 Vinod Kumar Pandey        Applicant 

 
Versus 

 
 State of U.P. & Ors.          Respondent(s) 

WITH 

 
Original Application No. 524 /2023 

 

 Ram Rekha Jaiswal        Applicant 
 

Versus 
 
 State of U.P. & Ors.       Respondent(s) 

WITH 
 

Original Application No. 525 /2023 
 
 Pt. Ram Chandra Sharma       Applicant 

 
Versus 

 

 State of U.P. &Ors.          Respondent(s) 
WITH 

 
Original Application No. 526 /2023 

(IA No. 288/2024) 

 
 Ganga Sewa Abhiyan & Ors.       Applicant(s) 
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Versus 
 

 Union of India & Ors.        Respondent(s) 
WITH 

 
Original Application No. 527 /2023 

(IA No. 296/2024 & IA No. 297/2024) 

 
 Kautilya Society & Anr.        Applicant(s) 

 
Versus 

 Union of India & Ors.                     Respondent(s) 

 
 

Date of hearing: 23.04.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER  
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

    

Respondents: Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms. 
Gargi Chaturvedi & Ms. Anjali Sharma, Advs. for the State of UP 

Mr. Sanjoy Ghosh, Senior Advocate with Mr. Sumeer Sodhi & Ms. 

Niharika Shukla, Advs. for R - 26 in OA 515/2023  

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB  

Mr. Vibhav Misha & Ms. Renu Bhandari, Adv. for Prayagraj Development 
Authority  

Mr. Vikrant Pachnanda, Adv. for MoEF & CC (Through VC)  

Mr. Gigi. C. George & Mr. Ishwer Singh, Advs. for NMCG & Harish 

Chandra Institute  

Mr. Amit Tiwari & Mr. Chetanya Puri, Advs. for Varanasi Development 

Authority in OA 527/2023  
Mr. Atif Suhrawardy, Adv. for CPCB in OA 515 & 526/2023 (Through VC)  

Mr. Kunal Singh, Adv. for R - 11 (Through VC)  

Mr. Adarsh Kumar Tiwari, Adv. for R - 25 in OA 527/2023 (Through VC)   

Mr. Akbar Siddique, Mr. Shahzar Qureshi & Mr. Mohammad Farman 

Ashraf, Advs in I.A No. 296-297/2024 

 

ORDER 
 

1. In these matters the main issue relates to demarcation of floodplain 

zone of river Ganga and its tributaries and action against unauthorized 

construction within the prohibited area in the State of UP. The Tribunal 

by order dated 11.02.2025 had granted time to counsel for the State of 

UP for filing the map with 1 meter contour intervals and other details 

received from the Survey of India for demarcation of the floodplain zone 

with 100 years highest flood return level in terms of Clause 3(l) of the 

River Ganga (Rejuvenation, Protection and Management) Authorities 

Order, 2016.  
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2. The affidavit dated 19.04.2025 on behalf of the Chief Engineer, 

Sone, Irrigation and Water Resource Department, State of UP has been 

filed mentioning as under:- 

“6. It is respectfully submitted that, the Survey of India, through 

Covering Letter No. T-1477/39-C-ED (Court Case), dated 
09.04.2025, with reference to the letter no. 4189/39-C-ED (Court 

Case) dated 07.08.2024, reaffirmed the transmission of the 
aforementioned DEM data as per its earlier communication dated 
07.08.2024. It is germane to mention here that the covering letter 

mentioned above revalidates and confirms that the maps of 1-meter 
Contour so prepared and transmitted on 21.02.2025 have been 
prepared by using the same DEM Technology and transmitted by 

the office of Survey of India to the Irrigation Department, U.P. That 
the relevant and operative part of the letter no. T-1477/39-C-ED 

(Court Case) dated 09.04.2025 received from Survey of India has 
been given as under: 
 

"विषयः उत्तर प्रदेश राज्य का 1 मीटर कंटूर इंटरिल (Contour 

interval) 

मानचित्र उपलब्ध कराने के सम्बन्ध में 
संदर्भः 

1. इस कायाभलय का पत्र संख्या त- 4189/39-C-ED (कोटभ केस० ददनांक 

07/08/2024. 

2. इस कायाभलय का ई- मेल ददनांक 21/02/2025. 

3. आपके कायाभलय का पत्र संख्या 1814/मु० अचर्० (सू०प्र०सं०)/ लखनऊ 
ददनांक 07/04/2025. 

4. आपके कायाभलय का पत्र संख्या 1814/मु० अचर्० (सू०प्र०सं०)/ लखनऊ 
ददनांक 07/04/2025. 

महोदय, 

 

उपरोक्त संदचर्भत पत्र ि विषय में आपको अिगत कराना है दक इस कायाभलय 
के संदचर्भत पत्र (1) के अन्तगभत आपको DEM data उपलब्ध कराया गया 
था। 
जिसकी Vertical accuracy 0.5 मीटर है तथा Pixel resolution 1 मीटर 
है। अथाभत 1 मीटर पोज्टंग (Grid Spacing) है। पुनः आपके अनुरोध पर 
ददनांक 21 फरिरी, 2025 को ई मेल द्वारा 1 मीटर इन्टरिल का कन्रर 
मानचित्र इस कायाभलय द्वारा उपलब्ध करिाया गया। यह प्रमाजित है दक 
ददनांक 21/02/2025 को उपलब्ध कराया गया 1 मीटर इन्टरिल का कन्रर 
मानचित्र पूिभ में ददनांक 07/08/2024 को उपलब्ध कराये गये DEM डाटा 
से ही तैयार दकया गया है।” 

 

 

3. Referring to the above affidavit learned counsel appearing for the 

State of UP has submitted that the maps delineating the floodplain zone 
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of river Ganga in the State of UP having stretch of 700 Kms with 1 meter 

contour and 100-year highest flood level are now available and the 

exercise of physical demarcation of the floodplain zone of river Ganga at 

the ground level will commence from May, 2025. In the affidavit, it is 

stated that this exercise will be completed by March, 2026 but no time 

bound programme in phased manner for completing the exercise has 

been disclosed. Learned counsel for the State of UP seeks two weeks to 

place the same on record by way affidavit. He has also sough two weeks’ 

time file reply to the IAs where it is awaited.  

 

4. List on 19.05.2025. 

 

   

Prakash Shrivastava, CP 

 
 
 

Sudhir Agarwal, JM 

 
Dr. A. Senthil Vel, EM 

 

 

April 23, 2025 
Original Application No. 515/2023  

& other connected matters 
A.. 
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